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D Grantg in aid are paid to volun-
tary orpanisstichs,

efe. for various projects.
(lif) Scholarships aye availahle o
students for studies in tradi.
tisnal Pathashalas and in uni-
wersities for doing research,
Financia] assistance is available for
-publication of Sanskrit books and for
improving the content and quality of
Sanskrit journalg snd to publish out of
print Sanskrit texts. Orants are also
given for the preparation of catalogues
of manuscripts and publication of rare
manuscripts in Sanskrit.
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PAPERS LAID ON THE TABLE

ANNUAL REPORT AND AUDITED ACCOUNTS
or JL.CAAR, ror 1972.73
THE MINISTER OF STATE IN THE
MINISTRY OP AGRICULTURE AND
JRRIGATION (S8HRI SHAHNAWAZ
KHAN); I beg fo lay on the Table—
(1) A copy of the Annual Report
(Hindi and English versions) of the
Indian Council of Agricultural Re-
search, New Delhi, for the year 1872-
73, togelher with the Audited
Accounts,

(2) A statement (Hindi and
English versions) showing reasons for
delay in laying the above Keport.
[Placed in Library. See No. LT-
10813!;78.1

STATEMENT Te. ADDITIONAL FACILITIES TO
BE ALLOWED TO NON-RESIDENT INDIANG
FOR ESTABLISHING INDUSTRIAL PROJECTS
™ INDIA
THE MINISTER OP STATE IN THE
MINISTRY OP INDUSTRY AND
CIVIL SUPFLIES (8HRI B. P.
MAURYA): 1 beg to lay on the Table
a statement regarding additional facili-
ties to be allowed to non-resident
Indians for establishing industrial
projects in India. [Placed in Library.
See No. LT-IMU'I&]

NOTIFICATION UNDER CUSTOMS ACT AND
Cexnrrar Exciseg RuLes

THE MINISTER OF STATE |N-
CHARGE OF THE DEPARTMENT OF

AFRIL S, 1476,

() A copy of Notification No.
3-&!5.:?4@&1-1&:1!& ver.
ons) publithed ih Gazette of India
d!tedtheln-&pm.imunf&m
tion 189 of the Customs Act, 1962 to-
gether with sn explanatory memo-

randum, [Placeq in Lidrary, BSee
No. LT-10615/76.]

(1) A copy of Notification No.
GSR, 255 (E) (Hindi and English
versions) published in Gazette of
India dated the 20th March, 1976,
issued under the Centra] Excise
Rules, 1044 together with an expla-
natory memorandum. [Placed in
Library. See No. LT-10816/76.)

NOTIVICATION UNDER KESEENTIAL
CoMmoDITIES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): | beg to lay on the Table «
copy of Notification No. GS.R. 126(E)
(Hind1 and English versions) published
m Gazelie of India dated the 16th
March, 1976, under sub-section (6) of
saction 3 of the Essential Commodi-
ties Act, 1955, [Placed in Library.
See. Nv. LT-10817/76.]

ARNUAL REPORT OF MARINg PRODULTS
ExPORT DEVELOFPMENT AUTHORITY,
Cocmx

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHREI
VISHWANATH PRATAP SINGH): I
beg to lay on the Table a copy of the
Annual Report (Hindl and Enghsh
versiong) of the Marine Products Ex-
port Development Authority, Cochin,
for the year 1973-74, under sub-ssclion
(3) of section 22 of the Marine Pro-
ductg Export Development Authority
Act,1972. [Placed in Library. See No.
LT-10618/76.]

DisrracEp PERSONS
AND REHABILITATION)
RuULES

THE DEPUTY MINISTER IN THE
MINISTRY OF SUFPLY AND RE-

(CoMPENBATION
AMENDMENT
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HABILITATION (SHR1 G. VENKAT.
SWAMY): I beg to lay on the Table a

Displaced Persons {Com-
pemsation and Rehabllitation) Amend-
ment Rules, 1878 (Hindi and English
versions) published in Notification No.
G.8R, 394 in Gazellte of Indie dated
the 13th March 1976, under sub.gection
(3) of section 40 of the Displaced Per-
sons (Compensatjon snd Rebabilitation)
Act, 1974, [Placed in Library. See
No. LT-10818/76.]

12.62 hre.

MESSAGES FROM RAJYA SABHA

SECRETARY-GENERAL; Sir, 1
have to report the following messages
received from fhe Secretary-General of
Rajya Sabha:—

(i) “In accordance with the provi-
siong of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Babha, I
am directed to inform the Lok
Sabha that the Rajya Sabha,
al its sitting held on 1st Apnil,
1976, agreed without any
amendment to the Beedl
Workers Welfare Fund Bill,
1876, which was passed by the
Lok Sabha at 1ts sitting held
on the 26th March, 1876.”

(if) “In accordance with the provi-
sions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha
I am direcied to inform the
Lok Sabhs that the Rajya
Sabha, at 1its sifting held cn
the 1st April, 1976, egreed
without any amendment to the
Betwa River Board Bill, 1976,
which was passed by the Lok
Sabha at its mtiing held on
the 30th March, 1976."

(i) “In accordance with the provi-
sions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya SBabha, I
am directed to Inform the
Lok Ssbha that the Rafya
Sabha at its gitting held on
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(iv)

v)
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the 81st March, 1976, agreed
without any amendment to the
Iron Ore Mines and Manganese
Ore Mines Labour Welfare
Fund Bul, 1976, which was
passed by the Lok Sabba at
its sitting beld on the 26th
March, 1976."

“In accordance with the provi-
sions of sub-rule (6) of rule
188 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to
return herewith the Iron CUre
Mines and Manganese Ore
Mines Labour Welfare Cess
Bill, 1976. which was passed by
the Lok Sabha at its sitting
held on the 26th March, 1976,
and transmitted to the Rajya
Sabha for its recommendat.ons
and to state that this House
has no recommedations to
make to the Lok Sabha in re-
gard to the gad Bill”

“In accordance with the provi-
sions of sub-rule (6) of rule 186
of the Ruleg of Procedure and
Conduct of Business in the
Rajya Sabha, [ am directed to
return herewith the Beedr
Workers Welfare Cess Bill,
1976, which was passed by the
Lok Sabha at its mtting held
on the 26th March, 1976, and
transmitted to the Rajya Sabha
for its recommendationg and {o
state that this House hag no
recommendatjons to make to
the Lok Sabha in regard to the
said BillL."”

“In accordance with the provi-
sions of rule 111 of the Rules

1 am directed to enclose &
copy of the Workmen's Com-
pensation (Amendment) Bill,
1976, which has been passed
by ibe Rajya Sabha st its
sitting held on the lat April,
1876.”



